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LEGISLATIVE ASSEMBLY. 
Saturday, 1st March, 1924. 

The Assembly Il'et ,in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBER SWORN. 
Mr. A. V. V. \ipll' , C.LE" M,L-A, (Finance DepBrtment: Nominiltf'd 

Official), 

QUESTIONS AND ANSWERS. 
ACQUISITION BY THE RAILWAY AUTHORITIES OF GARDENS IN TIll!: 

VICINITY OF DBJ.HI. 

628. *La1a Plyare Lal: (a) Will Government bEl pleil8ed to state 
whether the railway authorities have proposed to acquire gardens in the 
vicinity of Delhi under the Land Acquisition Act? • 

(b) Are Government aware: , 
(i) that the large population of Subzimundi in Delhi in one way or 

other depends for its living upon the existence and mainten-
ance of these gardens; 

(ii) that these gardens are market gardens and the supply of fresh 
fruits for the Delhi city comes mainly from these gardens? 

(0) If the answer to (a) is in the affirmative. do the Government propose 
to dir~ct the railway authorities to acctuire purely agricultural lands? 

The Honour&bl;B1r Oh&rlu inDei: (a) No decision has yet been arrivt!d 
at 88 to the Ileea,~it,y for and the site of the propoSed goods interchange 
yard, for which lanj may have to be acquired. 

(b) and (0), The points brotight to notice by the Honourable Member will 
be'considered before deciding the question finally. 

IsseE OF 'TICK~8 FOR SHAKURPUR STATION. 

529. *Lala Plyare L8l: (a) Are Government aware that there is I' 

I!ItatiO'n called Shakotpur on the Southern PunjAb Railway IiDe 4 miles 
from Delhi at which all the trains including mail trains stop but for which 
nO' tickets are issued by the railway authoritie~? 

(b) Do Government propose to' bring the matter to' the nO'tice of the 
S, P. Railway and direct them to open booking for the station? 

The Honourable Sir Oharles Innes: (a) Yes. The station is now known 
9S Shakurbasti at which all down traills stop on account of spped r(,Htric-
tions. 

(b) :Facilities for passenger traffic do not exist and there is no intention 
at prosent of opening it for public passenger traffic. 

OVERDRIDGE DETWEEN HAMILTON ROAD AND DRLUI CITY. 

580. ·Lala Plyare Lal: (a) Are Government aware that the tempor"ry 
overbridge between Hamilton Road and the city of Delhi was built mor,' 
than 40 years ago and that with the increase O'f population in D"lhi it i~ not 
sufficient or suitabl(' for the increasing traffic of the town.? ' 

( 1097 ) A 



1098 LEGISLATIVE ASSEMBLY. [1ST MARCH 1924. 

(b) Is it a fact that representations were made by the Municipal Com-
mittee of Delhi to the East Indian Railway on this subject but to no 
avall? 

(c) Will Govornment be prepared to arrange for the construction of a 
broad and proper bridge over this place in the neo.r future? 

The BonClurabla Sir Oharlll IDDU: (a) The foot overbridge in question 
was constructed in 1877 and W88 subsequently repaired in 1002. 

(b) Yes. 

(c) It is considered that the existing bridge is sufficient for present 
r(1quirements. 

'l'RANSFER OF THE DELHI FORT TO THE CIVIL AUTHORITIES. • 

531. *Lala Ply:ue Lal: Will the Government be pleased to state 
if they intend to hand over the fort of Delhi to the civil authorities follow-
ing the example of the Lahore :Fort? If so, by what time? If not, will 
Government be pleased to state the reasons for its retention by the military 
authorities? 

JIr. K. Burdon; The civil authorities already administer the buildings 
in the Delhi }'ort which are of historical interest.; but it is not intended to 
hand over the Delhi Fort to the civil authorities, as was done in the caRe of 
the Lahore Fort, the reason being that the Delhi Fort is still required for 
rnilitary purpOSC8. 

JAIN REPRESENTATION. 

532. *Lala Piyare Lal: (a) Are Government aware that the Jains fonn 
an important and influential minority in India but they have no repre-
gentation on the I~e i lature or Commissions or Committees? 

(b) Do the Government propose to take into consideration their 
claims and tf!oke early steps to safeguard their interests? 

(c) Are Government aware that very few appointments at present if at 
all are held by them in the superior ranks of services? 

The Bonourable Sir Malcolm Bailey: (a) Government are aware ot the 
importance of the J°ain community and they are also aware that no special 
communal el ~cted representatJon for the community hili! been provided in 
the legislati \'C bodies in India. Commissions and Committees are nato 
appointed on communal'lines, and Government are unable to say whether 
J ains have been included in the membership of any Commissions or 
Committees or not. 

(b) It is impossible to provide for the communal reprosontation of all 
important minor Communities in India on legislative bodies or on Com-
missions or Committees, but I would add that I am not aware or any 

ecia ~ need for the i!afeguarding of Jain interests. 

(c) Government have no information on the subject;. 

lIr. E . .Ahmed: But the Ja.in!! are Hindus, are they not, and their 
daims along with Hindus are considered already, and there is an overflow 
of members of that community already in the Govemment services of all 
ranks and stations. Is that so? 
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PERSONNEL OF THE NEW CAPITAL COMMITTEE. 

, 588. 'Lala Plyare Lal: (a) Will Government be pleased to statl' 
the personnel of the Imperial New Capital Committee? 

(i) the total number of meetings held of the said Committee ani 
work disposed off? 

(ii) the funll1ions and executive powers of the Committee? 

(b) Will Government be pleased to state the reasons why no represen-
tative of Delhi has been placed on the New Capital Committee? 

(c) Are Government aware that there is a general feeling of resentment 
-on that account? 
The Honourable Kr. A. O. Ohat.terlee: (a) The President of the Com-

mittee is the Honourable Member of the Executive Council of the Governor 
General in charge of the Department of Industries and Labour, the Vice 
President is the Chief Commissioner of Delhi, and the other members are the 
Secretary to the (lovernment of India. in the Department of Industries 
.Bud Labour, the CI)Dsulting Engineer to the Government of India, the Chief 
Engineer, and Mr. A. F. L. Brayne, I.C.S., who represents the Finance 
Department. Twenty-nine meetings have been held, Bnd 477 Resolutions 
passed. The Committee exercises the full powers of the Government of 
India in re~ ect of works appertaining to the construction of the New 
-capital and allied " orks in the Delhi Province. 
{b) The Commilitee is an executive body, exercising. as I have already 

.explained, the full powers of the Government of India and organised 
mainly with a view to the expeditious despatch of work. Consequently 
it has no non-officitll member and no representatives of any special interests. 
(c) No. 

PUSA RESEAR(JH INSTITUTE. 

534. 'Mr. Gaya Prasad Singh: Will the Government be pleased to 
l!Itat'l since when the Pusa Agricultural College has been opened? And also 
supply information on the following points: 

(a) the syllabus of the College, and the courses of study? . 
(b) how many years' course of study does the College provide? 
(c) how many classes there are? 
(d) the number of students in cach cl88s? 

Kr. II. S. D. Butler: The PURa Research Institute, as its name implies, 
is a place for rosearch. It is not all Agricultural College. Regular courses are 
Tlot given to stud-ontl! as in the provincial agricultural colleges, but facilities 
are prov,ided for post-graduate workers in laboratories in association with 
and under (he guidance of the rCFloarch specialists employed. The total 
number of persons who haye availed themselvel'l of these facilitiel'l since 
the inception of the Inl'ltitute in 1{}08 amountl'l to 124. At present six such 
persons are under im;t·ruetion, namely, 2 .in ontomology, 2 in bacteriology, 
1 in mycology and 1 in general agriculture. 

2. RecenlIy Q departure has been mude from previous practice. With 
effect from 1st N'ovember 1{}2B arrangements have been made for giving 
I.ost-graduate COUrRCS of the highest standard in agricultural ehemistry, 
l-otany, mycology. ba<lteriology and entomology qualifying Indians for 
Ilppointment in tho Indian Agricultural Service. There are no hard Rnd 
fast Clourses of studies and the Heads. of Sectionl'l are empowered to arrange 
them in the best possible manner. The period of each course is two years. 
T~o students, one in entomology and the other in botany, are now taking 
thIS course. . 

A 2 
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SUPPLY OF SEEDS BY THE PUSA AGRICULTURAL INSTITUTE. 

685. -Mr. a.a,a Pru&d 8mp: Will the Government be pleased t() 
lay on the table a statement showing the quantity of different seed grains 
supplied by. the Pusa Agricultural Institute to the different Provinces in 
India, or abroad, year by year since its foundation, together with the 
rates at which they were sold? 

lit .•. S. D. Butt,,: A statement is laid on the table from whioh it 
will be seen that (H,194 maunds of seed, sufficient to sow 2,68,068 acres, 
have been distributed from the Botanicw Section of the Institute. 7,400 
maunds of seeds of various crops ha ~ also been distributed during the 
period. by the General Farm Section. It is calculated that by subsequent 
multiplication over a million acres must be under crops grown from seed of 
PUSB origin. 
Sales were made at market rates. 
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Total qunUty of Raed distributed • • 21,194 Mda. 
Aroa of laud direotly affected hy distribution . 2,63,063 ACree. 

NO·I'I:.-The above inoludeB wheat Beed Irl'own under tholupol'vl.iou of the Imperial Economio 
BotaniH' on Bihar c8tateR "atweon 1914 and 11119 before seed farma in provinoes Wtlt'O in working 
order. 
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PUSA AGIUOULTOBAL lNSTITOTlII. 

686: *JIr. Gaya Pruad Sb1Jh: Has the Retrenohment Committe. 
made any reoommendation for tne ourtailment of any expenditure in the 
Pusa Agricultural Institute? And if so, has such retrenchment been 
effected? And if not, why not? 

Mr. II. S. D. Butler: Yes. 

'fhe Honourable Member is referred to the remarks against items 195, 
196, 197, 19A, 199, 200 and 244 of the revised statement laid on the table 
on the 1st .Februaq. 1924 in reply to a question by Diwan Bahadur M: 
Ramachandra. Roo. 

LOCATION OF TROOPS AT MUZAFFARPUR. 

537. *JIr. ay~ Pr&8JUi Singh: With reference to part (b) of my 
Question No. 31 of th-e 1st !<'ebruary, 1924, regarding the location of troops 
in Muzatlarpur, is there anything on record to show that the Right Honour· 
able Lord Sinha was personally consulted, and that he gave his consent 
to the proposal? If the answer be in the affirmative, are the o e~e t 

prepared to place such materials on the table? 

JIr. :I. Burdon: The Government of India deal with Governments 
and not with Governors, and, as I said before, the application which t·he 
Government of India reoeived was from the Government of Bihar R.nel 
()rissa. 

JIr. (Jaya ~l Iad ~,~  My question remains unanswered. I asked 
if Lord Sinha wail consulted in the matter. 

JIr. E. Burdon: For the reB!!On which I have g.iven there is nothing ill 
the records of the Government of India to show whether the application 
for troops made by the Government of Bihar and Orissa was or was not 
the personal decision of Lord Sinha. 

JIr. E. 0. Roy: Is it not a part. of the Internal Securities scheme 
<lriginally drafted by the General Staff for the location of troops in Hihar? 

Mr •••• urdon: It is now, but it was not before the Government of 
Bihar aud Orissa made the application. 

JIr. Gaya Prasad Singh: Will the Government of India write to the 
Government of Bihar and Orissa aRlcing whether it is now necessary to 
locate troops at Muzatlarpur at such B high expenditure of over IS 18khs? 

]lr. :I .• urdoJi1: No, Sir. 

Mr. Devald Prasad Sinha: Why? 

]lr. 1:. Burdon: Because from recent correspondence with the Govern. 
ment of Bihar and Orissa, it is evident that the opinion of the Government 
-of Bihar and Orissa remains, unchange4. 

IIr. Devaki Prasad Sinha: ~e o er ~e ~ satisfied that the o i ~o  
held by the Goverf'ment of IndIa wa.s arnvad at' after conSultation with 
the local bodies or with any non·official concern? 

Mr ••• '~  ~~e Government of India are satisfied with ijIe correct. 
-r.aes of tbatr own opm)()D. . 
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Mr. Devaki Pra!lad &mha: Is it or is it not the fact that in arriving at 
this decisioll the lmVl,rmuellt of India or the Government of Bihar; and 
Orissa oonsulttld no non-official body or person? 

Mr. E. Burdon: 'rhe Government of India certainly did not consult 
anybody. What the Government of Bihar and OriSS8. did I am unable 
to say. 

Mr. Devakl Prasad Sinha: Will tilt) Government of India be pleQRed 
to inquire if thtl Bihur and Orissa Govornment consulted anybody? 

Mr. 1:. Burdon: No, Sir. 

Mr. Gaya Prasad Singh: Will the Government of India state why they 
reful:Ie to aRk the Local Government to consult IOClLl bodies regarding tht, 
loeation of troops in Muzaffarpur? 

lIr. E. Burdon: Becuuse the Government of India do not wiah to inter-
f(lrt' t.o the extent which the Honourable Member suggests with the prill-

• ripl\;' of provincial lOutonomy. 
Mr. Devaki Pruad SIDha: Do Government wish to interfere if Don-

. official bodies themsl'\vl'S make a representation? 
Mr. E. Burdon: Surdy I alll not required to answer a hypothetical 

questioll of that character. 
DiwaD Bahadar lI. Jl.amachaDdra 11.&0: Will the Government be pleased 

to statc whl'ther the ('ost of thllir maintenance is debited to provincial fundI! 
or to the Government of India:' 

Mr. E. Burdon: The cost is included in the Anny estimates. They are 
part of the existing establishment. 

:FRICTION m:Twm:N SOl.Dums ANI) Till!: INHABITANTS OF MUZAFFARPUIt. 

538. -Mr. Gaya Prasad Singh: With reference to the answer givmt 
to part· (c') of my QueRt.ion No. 83 of the bt February 1924, will Govern-
ment be pleased to lay on the table all papers in oonnection with the fracas 
mentioned therein, after the close of the investigation? 

JIr. E. Burdon: The investigation has not yet been oompleted and 
. Government arc not in a position to give the Honourable Member an 
answer until they have themBclves received nnd,. considered the final 
reports. 

Mr. Devalai Praud. SlDha: May I tnkt' it that the Oovernnlt!ut refuse· 
to commit themselves to any course of action without the receipt of papers. 
in connection with the fracas which took place in Muzaffarpur? 

lIr. E. Burdon: Yes, Sir. 

SLAUGH'l'ER HOUSE AT MuzAFFARPuR. 
539. -Mr. Gaya Prasad Singh: (a) Will Government be pleased t.o· 

state .if the plan of tHe proposed barracks for the soldiers in Muzaffarpur 
wcludes . t.he oonstruction of a slaugbter house also? 

(h) And if the answer be in the affirmative, will the Government be-
pleased to state if the slaughter house will be located inside or outside the 
Munitlipal limits, in view of the fact that the Muzaffarpur Municipa.lity bas 
already passed a Resolution to close the existing slaughter houses? 
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(c) Are the Government aware that the opening of a slaughter house 
ia repugnant to the feelings of the bulk of the inhabitants in the locality? 
And are the Government prepared to ascertain their views before sBnctiol1-
ing the slaughter bouse? 

Mr. :I. Burdon: (a) and (b). Provision has been made for a slaughter 
houso which will be located outside municipal limits . ... 
(c) The plans for the barracks ha.ve been prepared by the Local  Govern-

ment who have presumably satisfied themselves that ihe project is not 
l'pen to lUly reasonable objection and the Government of India. do not. 
propose therefore to make the inquiry which the Honourable Member 
suggests. 

Kr. Devakl Praaad S1Dha: What do the Govemmentmean by .. reason-
able objection .. ? 

Ill. :I. Burdon: He880naLle in the opinion of the Local Government, 
Sir. 

Kr. Gayl Prasad Sblgh: Will the Government be pleased to write to 
~ he Local Government of Bihur and Orissa asking them to invite local 
hodies and private individuals to give their opinion whether the location of 
n. slaughter house within the limits of Muzaffarpur is open to objection 
or not from the point of view of the bulk of the population? 

IIr. 1:. Burdon: No, Sir. 

Kr. Gaya Pruad Singh: Will the Government of India be pleased to 
state their rCBflOIlB for refu!;ing to write? 

Mr. 1:. Burdon: 'l'he reason I gave before--it would be interfering with 
l he functions of the Local Government. 

Kr. Gaya Prasad Singh: Huve the Government of India no control over 
the Local Government of Bihar and Orissa? 

Mr. 1:. Burdon: Yes, Sir, they certainly have cOT'trol over the Local 
Government of Bihar and Orissa just as they have control over other 
:'" .. ocal Governments, but they show proper discretion in exercising that 
.:'ontrol. 

Mr. Devakl Prasad Sinha: Are Government aware that in reply to a 
question asked in the local Council of Bihar and Orissa, it was stated that 
they could not do anything because the maUer was wholly under the 
control of the Govemment of India? 

Mr. 1:. Burdon: No, Sir. 

IIr. Devald Praaad Sinha: Will the Government of India look up the 
l'ocords of the Local Council and Bscertain if it is correct? 

1Ir. 1:. Burdon: No, Sir. 

LOCAl. ADVISORY COUNCIJ't B..N. W. RAILWAY. 

540. ·Mr. Oaya Prasad Stnp: 1. With reference to the answer givPl' 
t.o my Question No. 118 of the 4th F't!l.ruary 1924. will the Government be 
I,leased to state (a) how and under wllat circumstances the Local Advisory 
Council has (lome to be establiflhed at the B. N. W. Railwav, and what is 
its status? (b) Since h~ , and where has it been established? Who are 
its members. and who is the official authorized to receive complaintA3? 
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2. Hnvc the Uovcrnmeut, or t4c 1.0C!\0!. Aq.yillory Counell tll ~  Imy' 
steps to infonn ~e public (through notioes, tipl8 tables, press notes or 
ot.herwise) of the exiatence of such Q CouQ-cil to whi!3h oomplaint. may be 
tddressed? If the IIoDswer be in the affirmative, will the GovernJOent be 
l'Jea.sed to indicate precisely what steps have been taken, and when? 
And if not, why not? 
S. Will the ~ erll e t be pleased to call for, and lay on the table a 

copy of the proceedings of the Local Advisory Council, since itl! establish-
ment? 

The l ~~ l •• 1r Oharl .. Iml-.: 1. (a) Local Advisory Committees 
have been estfilliished by the Bengai Bnd North Western Hailway COlIlpany 
at the suggestion of Government arising out of the recommendations of 
t,he Acworth Committee. '1'hese are consultative bodies and advise the 
Agent 011 matters affecting public, commercial Rnd other interests .con-
eerned. 

(b) Local Advisory Committees for the Bcngul and North Western 
~l ail ay h:ave peen e~~ ~li8hed a~ qora;khpur ~ u~~~ I'i ~lld tqeir 
first meetings were e~  Qtl t~e ~h ~y ll~ ~ d ~ t  ~l ~  res-
jlectively. As reg¥tis th~ llames of t~e ~ l er  of tbese Co ~~ec  an 
inquiry has been m&4e ~  t4e r~ ul~ will be commupicerte4 to the 
Honourable e l ~ iiJ. l~~ cQu,rse. C~ ~i ~  l ~y b13 addJ'ess,ed to the 
Agent, Bengal and North Western Railway, or Bny member of the Com-
mittees. 

(2) ~ u 'y l~e been ~ 8oll4 the ~ ~ will be cC»:Pmuvicll-ted. to the 
Honourable Member. 

(8) It ~ u e~~~d to e ~8 thl\-t a ~ltl lry of tho procceqings 
:ilhould be given to the Press and it il~ I i~  qe l ' ~ilted tQ the ·Agent 
that he should adopt this procedure, if he 4(\s not already done so. 

JIr. Gaya Prasad 8iDgh: Mar I, ~r, iQ. this connection ~  whether 
tho Government of India refuse to entertain complaints against the B. N. 
Railway or any other railway for the matter ~ that . 

..... he ~a~ • r~~  lIo. Sir. oerliaiqJy nqt. ~' e point 
I tried to make the other day was that such complaints could be much 
more speedily dealt with by these Aqvisory CO.Vlwittees. 

JIr. Be9aJd Pr¥U 8IDh&: Will the GoveromeDt be pleased to stato 
whether or not the recommendations of the Committee appointed by the 
Bihar and Orissa. Government to inquire into the worlring of the North-
Western Hailway were placed before these Advilmry COJJUllitteei, a~d if 
1W, what action they took on those recommendations? 

The JloDourable air qp,l. ~ I  I must, Mk for notice of that 
<Iucstion, Sir. .. 

RBPRBSENTATIOl'1 0' BUAR ON THE ~ ~ ANJ> CEl'iTRAJ, LEGISLATURES. 

541, • .,. ~ ' ~ ~~ ~~  (II) ~ l mapy re ~~ i )las BernI' 
g9t the right to e 8C~ ~  

(i) the Council of State? 

(ii) tape ~ i l t~y~ ~~ e ly? 

(iii) the local C~ i'  
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(d) Is it a fact that the representative ·or representatives elected by 
Berar has, or have, to be nominated by the Government before he or they 
Jlre admitted into the Legislature? 
(0) If the answer be ~  the affirmative, will the Government be pleased 

to state the reasons? 

The Honourable Sir Malcolm Hailey: (a.) The numbers of perSODS nomi-
nated to be Members of the Council of State, the Legislative Assembly 
nnd the Legililutive Council of t,he Centrul ProvinceR as a result of elections 
held in Berar are one, one and seventeen, respectively. 

(b) Yes. 
(0) Berar is not a portion of British India. and the Government. of 

India Act does not itself apply to elections in Berar. The elections are 
beld under rules framed under the Indian (Foreign .Turisdictions) Order in 
Council, 1002, whereas the composition of the legislative bodies in question 
if; detennined bv the various Electornl Rules made under the Government 
of India Act. it is therefore only possible for the persons elected in Berar 
to take their seats in the legislative bodies in virtue of nomination by the 
<tovernor or the Governor General as the CBse may be. 

Mr. Sa,.a l'rNACl 8I.np: Will the Government kindly state w4at is 
the administrative connection of Bere.r with the Central Provinces? 

The ~o oura le SJr Malcolm HaUey: The administrative connection 
d Berar with the Central Provinces is a matter which needs a somewhat 
.careful statement. I do not think it arises out of this question which 
refers primarily to legislative arrangements Ilnd in any case it would be 
difficult for me to give offhand 1\ precise statement of the nsture desired . 

.,. K. ~ed  Are the Government aware that His Exalted Highness 
the Nizam is ready and willing now to grant autonomy to the Province of 
Bernr after its recovery? 

The ~ o~a e Iflr ~alc l  H..uey: I have seen certain correspondence 
in the papers; hu.t, r am not aware that His Exalted Highness has 
tmthority at present to grant autonomy to Berar. 

Mr. It. Ahmed: Is it not a fact that Berar WIlS a province of His 
Exalted .Highness the Nizam of Hyderabad and it is now in British 
1 ossession under certain tenus Bnd conditions, and is it not a fact that 
1he Government of India is considering the question of handing over the 
frovince to His Exalted Highness? 

Mr. r , ~~t  That does not arise out of this question. 

Au..EGED OUTRAGE BY ANGLO-INDIANS ON AN INDIAN WOMAN. 

542. "'Mr. T. O. Goswaml: With reference to the reply given by 
Government to my unstarred Question No. 61, on the 7th February, about 
the alleged incident of outrage on  a woman passenger at Ra.mrajatola 
station, will Government be pleased to state: . 

(i) whether the police investigation has led to a.ny prosecution; 
(ii) what steps Government propose to take in this matter; 
(iii) whether it will eventually be hushed up? 

The BQDOurable Sir ~harl .. Inne,: The Police returned the case with 
i\ final report •. False ,. and the Magistrate accepted this report. 
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EMPLOYMENT OF. ENGLISH HEl'OIlTKUS BY THE PUULlC SERVICES 

COMIIUSHIOX. 

548. ·Dlwan Bahadur T. Rangach&rlar: (1) Is it a fact that the Hoys; 
Commission on the Public Services sitting in India at present have brought 
out their reporting staff all the way from England, at the cost of the 
Indian tax-payer? 

(2) Will the Government of India be pleased to state the terms on whiclr 
I he said stail has been brought out and the total expenditure incurred on 
thit; aooount up to date classified under various heads? 

(8) Were the Government of India consulted, before the contraot for 
reporting was given to the English Reporters and if not, why not? 
(4) Are the Government aware that there are Indian Reporters, 

working in connection with the Central Legislature and the Provin-
cial Councils, whose services could have been availed of, if the Governmeut 
wanted to? 

(5) Are the Government aware that several Commissions of i uir~', 

('.g., the Industrial CommiRSion, Fiscal Commission, the Reforms COlli 
missions, the Hunter Commission and various other Committees utilised the 
services of Indian Reporters at much less cost and to their complete satis-
faction ? 

(6) Are the Government aware that in November last, a public eeti ~ 

was held in Madras to protest emphatically against the bringing out of the. 
English Reporters? 

(7) Will the Government be pleased to state if it is the intention of 
Government to see that in future no reporting staff shall be brought out 
from England and that indigenous talent shall always be utilised and will 
the Government be pleased to make a statement as to their future polic:y 
in this connection? 

The Bouourable Sir Jl&lcolm Ballel: (1) Two shorthand writers and tW() 
assistants were brought out by the HO,yal Commission from England. One 
of the assiNtBnts has since been pennitted to return Home on account of 
illncss. 

(2) The terms sanctioned for the reporting staff by the India Office 1'0 
far as the Government of India nre aware, are as follows: 

While in India : 

One guinea 8 day for each of tho two shorthand writers and five 
guineas a week for each of the two assistants. 

For the period 8pent lin voyage8 between India and the United' 
Kingdom: 

A salary of nine guineas a week for eacn shorthand writer and six 
guineas a week for each assistant. 

The above payments are made direct to Messrs. Reed and Company, 11 

firm in England, by the India Office, 

The .Qonoessions allowed in India are: 

Free board and lodging with Rs. 8 per diem for incidental expenses t 
actual travelling expenses at first clast! rates when not travelling by special 
train, with gharry hire and porterage; firRt cla8s accommodation in special 
train. with gharry hire and ortera~e  also ~  25 11 month each for four 
servants togethC'r with their travelling expenses. 
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It is not possible at the moment to say what has heen the expenditure 
up to date. 
(8) 'l'he Government of India were not consulted before the appointment, 

of these reporters was decided upon. 

(4), (5) and (6). Yes. 

(7) The Government of India will point out to the India Office that 
fully qualified reporters are available in India and that it is unnecessary < 
to send out reporting staffs from England for duty with Commissions or 
Committees. 

Dlwan Bahadur T. :aqacharlar: May I ask if it is a fact that separate 
transcript charges "re. also made in addition to these? 

The Honourable Sir Kalcolm BaUey: I should have to ascertain that. 
'1'ho terms I have read out Bre those reported to us. 

DlwaD B&hadur T. :B.&Dpcb&rl&r: Will the Government of India 
adviHe the e ~retary of State or address him that s\lch financial burdens. 
should not be imposed without thc consent of the Government of India? 

The Honourable Sir Xalcolm Haney: I think the course that I suggest 
in the IBst section of my answer is preferable, namely, that. we should say 
that we believe that the work CBn be satisfactoril;v done in India without 
importing reporters from England. 

Dlwan B&hadur T. :aangacharlar: Do the Government recognise that 
it places the Legislature in all awkward position. if it is to be voted? 

The Honourable Sir JIalcolm H&1ley: I fully recognise the position. 

Dtwan Bahadur X. :B.amachandra:l.&o: Mav I aRk what the total 
amount which will be incurred upon these shorthand writers will come to? 
• 
The HODourable Sir IIalcolm H&1ley: I am afraid I shall not be able to· 

SIlY without knowing exactly how long tbe labours of the Commission 
will take. I may point out that in reports of all the Commissions we 
publish detailf'l of the total expenditure. 

JIr. Shambhll Dayal Xllra: Is the Government of India aware if there 
waR any special purpose in getting out these English reporters, and, if 80, has. 
that purpose been served? 

The Honourable Sir Xalcolm H&1ley: I have no personal acquaintance 
witb the actual work of the Commission; the question could only be 
answered after ascertaining from the Commission itself whether it thought. 
that the work could have been done in India. As I have said before. we 
have always beld ourselves that adequate reporting can be obtained in 
India. 

Mr. K • .Ahmed: With regard to bhe 6rst-claRs accommodation, do I 
understand that the Government of India aJlowed it' or the Government at· 
Home? Was it made a point that, unless 6rst class accommodation was 
given to thclNA people. i.f.., the shorthand reporte"" th",)" would not come' 
out to India;l 

The HODourable Sir Xalcolm Haney: r think my answer has already 
made it clear that the terms which I read out to the' Assembly were arranged". 
at Home and not here. 
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MILITARY EXPBNDITURE. 

544. *Khan Bahadur ladaru Hual&in Khan: (a) With reference to tJ.e 
reply given to starred Question No. 12, on the 1st February, do Govern-
ment propose to frame an official estimate of the average income per head 
-of population in India? 
(b) Will the Government be pleased to state the reasons for the in-

(lrease of the charge per head of population for military expenditure from 
RB. 1'25 in 1914 to Rs. 2·51 in 19231 
(0) Do Government propose to take steps to bring down the military 

.charge to the level of the year 19141 

The Honourable lir BuD. Blackett: (a) No. 

(b) 1 would refer the Honourable Member to the two memorlUlda deal-
ing with the subject of the growth of military expenditure since 1918-14 
,which he received as a Member of the last Assembly and to the Finance 
'Chapter in the book recently published, entitled " The Army in India and 
its Evolution ". If 

(c) 1 am afraid this is not within t,he bounds of possibility in the near 
future. 

PRBDOMINANCE OF EUROPEAN OFFICERS IN THE UESEARCH INSTITUTE 

AT PUSA. 

545 .• JtbaD ~ur ladaru HuualD DaD: (a) With referenoe to the 
-statement laid on the table in reply to starred Question No. 27, on the 1st 
February, 1924, will the Government be pleased to state the reasons for the 
predominance of the number of European ofiioersover that of the Indians 
in the Research Institute at Pusa? 

(b) Will the Government be pleased to say whether applications for 
filling each of the posts mentioned woro called for in India and how maIlj 
Indian applicants came forward for each of such posts? 

JIr ••. I. D. Butler: (IL) The rtlSlWn for the predominlUlce is that the 
original appointments were made when there were no Indians available 
with the necessary qualification!!. As each appointment falls vacant the 
.claims of Indians with the necessary seniority and experience are con-
'sidered. It is only recently that Indians have begun to be recruited in 
any numbers for the Indian Agricultural Service. Since 1921 only two 
appointments have been made to the Rtaff of the Research Institute of 
"which one was an Indian. 

(b) No. The ordinary practice is to recruit the best men available 
from the Indian Agricultural Service. 

STATE PRISONERS IN THE CENTRAl. JAIL, ALIPUR. 

546 .• nan Bahadur ladaru HUIIIabJ Khan: (a.) With reference 
to the reply given to parts (b), (c), and (d) of Question No. 29, on the 1st 
February, will the Government be pleased to state (a) the number of Poli-
tio81 prisoners in the Central Jail, Alipur? 

(b) the number of blankets or quiltR as the case may be, u ~lied to eRch 
·one of them at the beginning of the present 0014, weatl},er season? 
(c) Will the Government be pleased to state the hours during which 

'l hey are allowed to join games? 
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(d) the number of meals they are supplied with, and the approximate 
cost of each of such meals? 

The Honourable Sir lIalcolm aailey: (a) Eight. 
(b) Government have no infonnation as to the number of blankets 

supplied to each IlIllll. Under the rules prisoners use their own bedding 
and any ddiciency in tht' pril>oncrs' bedding if; made good at Government. 
expen8C. 

(c) At least one hour in the morning and "evening is allowed each 
prisoner for out-door exercise. 

(d) Three meals a day at a cost of He. 1-4. 
1If. E. Ahmed: For want of this out-door exercise our political 

pritlOners, I suppose, have suffered from time to time; and it was owing to. 
thia cause that :Mahatma Gandhi himself got ill and had to undergo an 
operation for appendicitis . . . . . . . . 

:Mr. PreI1dent: That does not seem to me to be 8 question. 
IIr. J[ • .Ahmed: I" it not a fact, Sir? 

SUPERIOH ApPOINTMENTS HELD BY INDIANS IN THE SECRETARIAT. 

547. ·DaD Bahadur Sarfaru Jluuain Khan: Will the Government br 
pleased to state the number of Indian Under Secretaries, Deputy Secrt'· 
taries, Additional Deputy Secretaries, Secretaries, Joint Secretaries and 
Additional Joint Hecretaries. befOl:e and after the Honourable Mr. Sastri's 
Resolution was adopted by the Council of State, on the subject during the 
last Delhi Session? 

The Bonourable Sir Malcolm Bailey: A statement. is laid on the table-
giving the infonnation . asked for. 

Number of I"di"" U7Illl'!' Se,."eta·rie., Deput, St'!l'rettlrr:e8, Additio"al Depllt.v S(1('re-
tUI·ie., Sel'rrtnrie" Joi'llt StI(,I'(ltarit'J1 and .4.tlditio1lal Jo;"t SfJ,.,.rl,aries 'If/ore turl 
afl,f!r the Honourable Mr. Sadri', Ruolutioll wa, adopted "9 the Cou1lcil rif St(tee 
dU1-iflg tllIJ la,t Del"; 8e"io". 

• Befort'. After. 
U ndet· Se<'retarieH 1 2 
Depnty" Secretaries 2 ~ 
Additional Deputy Secretalies 1 1 
Secretaries NU. 1\',1. 
Joint 8ecretariel 1 1 
Additional J (lint 'sIlCl'tltariel Nil. Nil. 

RETRENOHMENT OF SUPERIOR ApPOINTMENTS IN THE SEORETARIAT. 

548. ·Xhan Bahadur Sarfaru BU88ain ][han: Will the Government 
be pleased to state the number of posts of Secretaries, Joint Secretaries, 
Additional Joint Secretaries, Deput'y Secretaries, Additional Deputy Secre-
taries, Under Secretaries, Assistant Secretaries and Registrars reoom-
mended to be retrenched in each of the Departments of the Government of 
India by the Ut't,reJ;whment Commi\tEle, and how many of each of such 
posts have Actually been rntrenched. and the names of the departments 
where such posts ha.ve been retrenched? 

The BODourable Sir Jlalcolm Balley: A statement is laid on the table 
giving the informa.tion asked for. 
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COMPr.AINTS BY INDIANS IN KENYA. 

M9. ·1Ir. Bhabendra Oh&ndra Boy: With reference to the reply given 
to starred Question No. 6  on the ht February, will the GOVtlrnment be 
pleased to state whether postal censorship has been put on complaints 
coming from Indians in Kenyl\ t~  the Govermnpnt of India? 

Mr ••• S. D. Butler: No. The  Government of India have exercised 
no such censorship. 

STORAGE OF COAL AT BAI.LYGCNGE HAlLWAY STATION. 

550. ·Kr. Bhabendra Ohandra Boy: (a) With reference to the replJ 
-given to part 2 (b) of the unstarred Question No_ 8, on the 1st February 
1924, will the Government be pleased to state whether coal is stored in the 
railway yard of the Ballygunge railway station (E. B. Hailway)? 
(b) If so, will the Governnlflllt be pleased to state whether such storing 

is permitted in consideration of any money received by the railway? 

(0) If so, will the Government be pleased to state the amount of gross 
receipts by the E. B. Uailway from BaUygunge railway station during 
ihe year 1922-23 from the storage of coal in the station yard? 

(d) If the answer to part (b) is in the negative, will Government be 
pleased to 8tate the reasons why such storing of coal iN allowed in the 
station yard? 

(e) Is this system of coal storing in the yard permissible in all Railway 
station; if not, will the Government be pleased to state the rea8on8 for 
this differential treatment to the Ballygunge station? 

The Bonourable Sir Ohar!ea Innea: (a) Yes. 
(b) Prior to 1st February 1924 coal was stored at the Ballygunge yard 

under Wharfage Rules. Since 1st February 1924 some railway land has 
heen licensed to importers of coal for storage. 

(c) Rs. 73. 

(d) Does not arise. , 

(e) Land is leased out at certain  stations wbere considerable quantities 
of coal are received. At other stations eoal is stort>,d under ordinary Wharf-
age Rules. 

COST OF COMMISSIONS AND COMMITTEES. 

551. ·Kr.BhabIDdra Ohandra Boy: Will the Government be pleased 
.to state the total cost incurred from the revenues of India on Committees 
and Commissions during the year 1923-24; and mention the names of each 
of such Committees and Commissions with dates when they commenced 
.their deliberations? 
The Honourable Sir Malcolm Halley: The infonnation asked for by 

the Honourable Member is being collected and will be laid on the table wheit 
ready. 

REPORTS OF COMMISSIONS AND COMMITTEES. 

/'i52 .• Xr. Bhabendra Ohandra Boy: (a) Will the Government be 
pleased to state whether in appointing Committees and CommisRions any 
date is fixed for the presentation of their reports to Government? 

(b) If not, will the Government be pleased to state the reasons? 
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The HODourable air Malcolm Balle,: (a.) and (b). No definite date is 
ordinarily fixed for the presentation of its report by a Committee or Com· 
mission, as it is usually not possible to say beforehand when exactly a. 
Committee or Commission will be ",bIe to complete its inquiries and to 
report. 

GRANTS FOR COMMISSIONS AND COMMITTEES. 

558. *JIr. Bhabendra Chandra Boy: (a) Will the Government be 
pleased to state whether a. lump sum grant is provided to each of such Com-
mittees Qod if so, on what basis and calculation such SumB are fixed for 
each of such Committees and Commissions? 

(b) Will the Government be pleased to sta.te whether any programme 
of tour is outlined before the appointment of such Committees? 

The HOIiourable Sir Malcolm Halley: (a) The answer is in the negative. 
A dctaile~ estimate is prepared of the probable expenditure of a Committee 
or Commission under detailed heads of expenditure. 

(b) A rough forecast is made of the places which a Committee or Com-
mission might visit, but it is left to the Committee or CODlmission to 
prepare a definite itinerary. 

RAILWAY QUARTERS FOIt INDIANS. 

554. *JIr. Bhabendra Chandra Boy: (a) Will the Government be 
pleased to Btate the number of rooms provided in each of the c)a8ses of 
Indian quarters built by Railways for their Indian stall? 
(b) Will the Government be pleased to give the dimension of each of 

1he rooms? . 

(0) Will the Government be pleased to state the dimension of the 
(·nclosed court yard provided in each of the different olasses of quarters? 

(d) Is it a. fact that Indian quarters are constructed in such a way that 
one room is behind the other? 

(e) If so, are the Government aware that tenants have to pass one room 
to get into the other and thereby are put to great inconveniences. 
(f) Will the Government be pleased to state whether any rent ia charged 

from the Railway servants occupying either Indian quarters or European 
quarters? 
The Honourable SIr Oharl81 lDDeI: (a), (b), (0), (d) and (8). The 

Government cannot answer the question. The t~ e  of quarters adopted 
by the various railway administra.tions are not uDlfonn. 

(f) Rent is charged from employees, both European and Indian, who 
are not entitled to rent·free quarters under the rules. 

RAILWAY QUARTEUS FOlt EURPPEANS. 

555. *.r. BhalMJDdra Ohandra Boy: (a) Will the Government he 
pleased to stat.e the number of roornH in ellcb of the classes of European 
quart'ers for railway staff? 

(b) the dimensions of rooms in each of such cllls.ses of quarters? 

(c) Will the Government he pleased to state whether furniture is supplied 
to European staffs of Railways occupying railway quarters? 1£ so, will 
they be pleased to Htate tho varieties lind the numher of piC'ees of furniture 
supplied to them? 
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'I'IIe Honourable IIr 0IIar1 .. IDa.: (a) and (b). The answer is the 
barne as in the previous question. 

(c) No furniture is provided at the cost of railways for Europeam or 
any other staff occupying railway quarters . 

.. C  " AND .. D  " TYPE UNORTHODOX QUARTBRS, RAIBINA. 

556. tMr. BhabeDdra OhaDdra Boy: (a) Will the Government br 
pleased to state the number of C type and D type unorthodox quarterr; 
already built and occupied in Raisina? 

(II) the number of each of the types mentioned under construction? 

(c) Is it a fact that Government are building only D type quarters? 
(d) If so, will the Government be pleased to state the reasons for con-

structing a large number of D tYpt.1 quarters? 
(e) Will the Government be pleased to state the number of rooms and 

sitting rooms provided in (,Rch of the types of quarters mentioned? 

The Jlonourable Mr • .A.. O. Ohatterjee: (a) and (b). The ~ er of 
C tYP(l unorthodox quarters built Bnd occupied are 66 and 87 respectively. 
')'he number under (lonstrnction is 2. There. arc no D type unorthodox 
Cju&.rters built, occupied or under construction. 

(c) No; but the lurge majority of quarters now under construction are 
D type orthodox quarters. 

(d) The number of quarters in cach class has been provided with regard 
to the number of clerks fallillg therein. Out of a total of 680 clerks, 
belonging to DopartnlPnts and offices that will be permanently located in 
Delhi. there are 614 who fall in class D. The provision of a large pro-
portion of quarters in this class waR, t,ht'refore, necessary. 

(e) Class C VnorlllOdox-1 Dining l~ lll, and 3 Bed Rooms. 

Class C Orthodox-I Sitting noom, and 2 Bcd Rooms. 
Class D Orthodox-I Sitting Room, and 2 Bcd Rooms. 

SIZB OF l!ooMS IN ORTHODOX AND UNORTHODOX QUARTBHH Al' RAISINA. 

557. ·Ilr. BhabeDdra OhaDdra Roy: Will the Governmen. be pleased 
to state the following (1) dimensions of each of the roonls in a. C type 
hnd a  D type orthodox quarters; (2) the number of classes of ul1orthodox 
quarters at Raisina; (3) thc dim('nsion of each of the rooms in each of the 
classcl:1 of unorthodox quart,era? " 

The Honourable Mr • .A.. C. Chatterjee: (1) and (3). The diDlensioDfI of 
the rooms vary, and it would be impossible to give details within the scope 
ot Rn answer to a question. The plans of these quartel'!; have been plact'd 
in the Library. and the Honourable Member \\'iIl be able to get the infor-
mation he requires from them. 

(2) Three. 

IIr. 1[. .Ahmed: Sir, 1 suppOtJe in those orthodox qUl\rters the electric 
(urrent lIud bulbs urn giVl'n by the (tovenlluent'l 

The Honourable Mr_ A. C; Chat_See: I could not say. 
IIr. K • .Ahmed: But there iH nothing in the circular lIotice i ~ ed from 

; he department to each and every member that they will be separately 
charged? 
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The HODourabie JIr. A. O. OhaUerjee: '!'hat question d08aDot arise, 
90 far 6S I can make out. 

SIZB OF BEn HOOMS IN )) 'I'yPE ~ ltTI I '  

558. -Mr. BhabtDdra Ohandra Roy: Is it a fact thut thl' dimenHiollR or 
the space area of stnbles providt'd in Bungulowl'! at, Rilisinil are oqual to, if 
not bigger than, that of the bed rooms provided in I> type quarters? 

If so, will the Governtnent be pleased to state the reasons for making 
the room .. so small? 

'!'he HODourable JIr. A. O. Ohatterjee: The answer to the first part of 
the question is in the negative. 

The second part does not ariae. 

CONTROl. ~' 'r ~r r  DEPARTMENTS. 

559. ·JIr.A. JI.aD,lIwaml IyeDgu: (a) With reference to the unS\\'('J' 
to my unstnrred Questions NOR. 56, 57 Slid 58 of the 5th instant, has tht' 
Ilttention of the Govemment been drawn to the answer given by thl~ 

Government of Madras to a question put to them in the Legislative 
~ou cil on the 7th instant regarding the extent of application of the 
Devolution and Fundamental Rules to the power of appointment aud 
control by ministers over .the offices and posts in the Transferred Depart-
ments? 

(b) Do the specimen Hules referred to in the answer to my queRtion 
~o  58 maintain in foree the general orders and direct,ions contained in til(' 
Despatches of the Court of DirectorlJ and Board of Control as to tlw pOWl'rs 
of the Governor General and Governors .and their Conncil!!, notwithstand-
ing th(' tranRference of authority and control Gvrr Provincial and 1'l'II1I8-
{erred Subjects to the ]lrovincial Govf'mmentR in aceordnnce wiMl U1() H1Ih·s 
rdon'ed to in (4)? 

The HODourable Sir Kalcolm BaUey: (It) Government have Se('11 n 
rww'-pnper riPort of the qlH'Htion' :1Jld the r('ply r('f('rrcdto, 

(b) There i .. nn connrction bl'tWE'pn the RppciJn!'u ruleR and the gem'l'lIl 
orders and directionR mentioned hy the Honourable Ml'mber. 

SUBSCRIPTIONS TO NEWSP.(PERS. 

560. ·Kr. .Al1muuaman Ohowdhry: Will the Government be lea ~  
to state how mlmy copieR each of. the following newspaper,; are subl!c-rii)<!<i 
for the Government of India in the 

(4) Home Department, 

.. (b) FinBllce Department . . , 
(0) Department of InduRtrie!l and Labour. 

(d) Department of Edncl\tion. Hf)fllth UIle! Lundll. 

(6) Legislative Department. 

(f) l'ei~  and Political Depnrtment. 
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(i) 'the" Amrita Bazar Patrika .. (Calcutta). 

(2) 'I'he .. Bengalee ,. (Calcutta). 

(8) .. Forward" (Caloutta). 

(4) The .. Servant" (Calcutta). 

(5) 'I'he co Musiluhnan .. (Calcutta). 

(6) .. Progress " (Calcutta). 

(7) The co Leader" (Allahabad). 

(8) The •• Tribune " (Lahore). 

(9) The ,. Muslim Outlook " (Lahore). 

(10) The .. Hindu" (Madras). 

(11) The" Bombay Chronicle ". 
(12) The .. Servant of India" (Bombay). 

(18) The .. Search Light .. (Paioa)? 

111& 

The BODourable Sil' JIalcolm BaUey: A statement containing the 
lequired information is laid on the table. 'I'he· Honourable Member will 
d cOUl'le understand that this excludes the copies taken by OUr -Public 
Information Bureau. 

Number of ropi(" C!t (.'tJl'tain newspaper, u 8 'ri ~d for, fQ1' tile t(Sf of tie Df'partmcflf, 
of tlt,. Goverflflllmt of Indiu 8p(·l'ijlrd. 

I 
I II d tl'ie ~d tlo l I I 

Le,ia. FOJ'oign 
N 111111' of N (lW141UlJIl'I', Home. l"innllce, I /tDd Health I I and Total. 

LIlUuur nlld I intlvu. ! Politioili. , Lands. 

-_._--- --------.. ~ 1--.. --... _-

1. The .. Amrita ! 
BIt.nr-PAtrikn," 1 Nil Nil I Nil II 

2. Tho "l1ollll\luo." Nil 1 I 
Nil , 

II. .. }'I.lrwnru " Niol Ni.l Nil Ni' Nil Nil 

4. '1'he .. Servl\ut." Ni.l Nil 1 Ntl Niol Nil 

rI, 'l'he .. MURRUI· 
mllD I

' Nil Ni.l Nil Niol Ni.l Nil 

6. .. PrUl1'osR " IW }lil Ntl Nil 1 Nil 1 

7. Thu .. Leuder." 2 1 1 2 Nil Nil 

8. tXhe" 'l,'ribune." 2 Nil Nil 2  1 Nil Ii 

O. tfhe " Muslim 
Outlook' • Nil Ni.l Nil Nil 1 Nil 1 

lU, The" Hindu" . Nil 1 Ni.l 1 N.I Nil 

11. Tho " Bl.lmbay 
OJJrolliole " 1 2 Nil 1 II 

12. 'I'he .. Berv/Blt 
of lIaditL " Ni.l 1 1 1 N" ~, , 

13. TIle .. I"raroh 
Lia'ht " Nil Nil Nil Niol Nil Nil 

'n 
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Mr. Devaki PruadSlDha: Whut is tho crituriou udopted by Govtlrnment 
in .the matter of 8elcctiug the uewspupcl't! for which they choose to 
subscribe? 

The HODourable Sir Jlalcclm Hailey: 1 do not think there il!! lUI) 
criterion adoptcd. I give hcre inforlllution us to the eopic8 Luken uy each 
departmtlnt, und 1 think Pilch depHrtment decides for it8clf whut ncws· 
puper!! it. needs for itt; own purpObl·S. 

Ill. DevaJd Prasad S1Dha: Do I understand there i8 nu circulul' 01' 
order directing the depa.rtments to subscribe for particulal' new8pupcrs ur 
not to subscribtl for pllrticullir llewspupcrs'l 

The Honourable Sir JIalcolm HaUey: Ccrtuinl,y it iki the CIlI:IC. 

Diwan Bahadur T. Rangachariar: MIl,Y I ut;k, t:)ir, if Oovernlllent huve 
IAny objection to consult the Publicity Advisory Boord in this mutter;> 

The HODourable Sir JIalcolm Bailey: None whatever. It will bl' 
(·ompeumt for Ilny depurtment to reet·ivl' the uS8iRtUllCC of t.he u li it~  

Advisory BOllrd in this matter lI,nd to ufll, for their advicl'. 

Mr. It. Ahmed: Art' the (lOVl'rlllllellj, aWllre of t.he fad thnt tht' public' 
have got 1\ litJ'ong 8u il~io  t1mt GOVt'rJlnwllt, Urt' in the 1mbit of giving 
lu idie~u Cri tio  or n lump ;;lIm of lIloney-to() (lert.nill neW8pll)l\'rl-;:' 

Mr. Preaident: Th!:' quest.ioIl reft'rs to 811bsidit·l!. It docs not arise out 
of newspapers Rubseribed for by thC' vnriou8 departmeut.N of tlw Govern· 
ment. of India. 

'!'he Honourable Sir Malcolm Hailey: Yflll will uc kind l'IHlllgh til 
"How me to add, that no subRidy iN givl'1l tu llCWijpa}ll'rN. 

EUROPJo:ANS, }hNDlT8 A,X)) 'l l ~  Ill' TUJo: l'il'I'EltltlH At:l>I'1' 

SERVICE. 

5fH. Mr. AlimUll&D1an Ohowdhry:' Will tlw U(JVl'l'Illllcnt bt' plema,d 
to state how many oflicers of the Superior Audit. Service employed at till.' 
headquarters of the Central Government, urc 

(1) Europeans, 

(2) Hindus, 

(8) Muhammaduns'l 

'!'he .ODourable Sir BUll Blackett: 'I'he following figures Rhow the 
lIumber of office"" belonging to thl' Inditm Audit. und Account!; S(lrvicl' 
lind the ilit8T~' Acoount>; Department, elllployed ill till' DppurtmclltH of 
the Government of Inditt and attached ofiioes, i.c., OffiCCfl moving betwceJl 
Rimla and Delhi, under ellch of the three el tl~ ori '  mentioned bv tilt' 
HOllourabll' Member: -. 

Indian Au(lit "wi Account-
Service. 

ilit~l'  Arcnllllt" 
t'~l'tl llllt, 

(1) Eurnpt'lulM 8 (1) :i!lUl'npcaDM 8 

(:2) HiuduR!I (2) Hindl\ 1 

(3) .'·nhammadanl Nil (:1) MllhamnmdllnH lii/. 

Mr. It. Ahmed: Do Government propose to rornove the zero or fill in 
the blank by appointing a MuhBlllmadan? 
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'1'he BODourable Sir Baall Blackett: I think that depends entirely on the 
~luhal lll ada  community, Sir. 

Xr. E. Ahmed: What are the tests imposed on a esndidll.te? If the 
HonourubJe the Filluncl' Member chuoses to tell me, I Sl11111, repreltl'nting' 
the COI1UHUllity, supply olle uccording to his liking. 

The BODourable Sir Baall Blackett: I was not able to catch the 
question, Sir, but I am sure 1 do not know the answer. 

UNSTARHED QUESrrIONS AND ANSWERS. 

BOLHHEVIK AC1'lVITJES IN INDIA. 

169. Mr. T. O. GOIWaml: Will the Government of ludia be pleased to 
",tute: 

(i) whether they possess direct ovidence of Bolshevik activities in 
this country? 

(ii) whether a cOTlsidurubll' 1I11llllwl' of influential IndiIW8 ILre 

engaged in Bolshevik activities (a) in India, (b) outside India? 

(iii) whether Bolshevik activities, such as Government have evidenoe 
of, is not almost exclusively confined to distribution of pro· 
paganda literature 'I 

The Bonourable Sir Kalcolm Balley: OOVl'l'JUnel1t fire about to iusti-
tllt'l~ judieial l'l'oct'edingH Ilfter obtaining legal advice Ilgainst certain per-
!;Ollfl uecused of complicity in II eOllf;piruey of the type known as Bol!lhevik. 
In these proceediug!; the point.R rrU8ed ill the HonoUl'tlble Member's queR-
j,ioll will be in if!8ue. The,Y Ilrt' therl'for(' lIot prcpl\red nt, this st,llgll to mnke 
1\ ",tllteluent Ull tlw subject;. 

AGENCY 'FUNC'flO:-;g DI8CHAUGED m: 'flU': SECUJ.:TAll\: m' t)'l'A'rl!: ON 

BEnAT,F O}l' TIlE GOVlo.:JISMEN1' O}O' INDIA. 

170. Dlwan Bahadur X. BamaQhanllra .ao: Will the Government 
be pleased to state the agency functions which the Secretary of State is 
still discharging on behalf of the Government of India IlIld whether the, 
Secretary of State has considered the desirability of tra.nsferring those func-
tions to the High Commissioner in England? 

The BODourable Sir Oharles Innea: Ou his appointment., the High 
COlllmissioner took over from the India Office the work connected wit,1I 
the Storel:! Depurtmunt, the Iudiull Student!!' Department, the offices of 
'L'mde COlllllli88ioner und the ollicinl Ageut to the Adllliuist.rutors-Gellerul 
ill Illdift and those sectiulls of the Accountaut-Gcnerul's Departllwnt which 
wpre concerned with HULking pa.ylJlents for 8tores uud with the i8t;ue of civil 
leavo pay 11Ild ptllll:!ions. As it Wll!:j essential that, the proper organisation 
and etfeetive assimilation of duties all'{lildy transferred should re ~edc anv 
IlHtlumption of fresh dutiell, it WU8 left. to the High CommiMlliorwr to iui-
!.inte action in regard to the fresh transfer of agency work 011 behalf of the 
vnrious Governments in India from Uw India Office. In aceordulll\e with 
this procedure, the further dutieR enulUerllted in tht, Rttached list have 
Hillce been t,akcll ovor b.v him. At; regardM the I/lst itpnl, tlw /letuRI Mer-
vices and appointments for which the High Commissioller shall recruit on 
behalf of tho Governments in India is still under consideration. 
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2. Agenoy work still remaining with the India Office relates mainly to 
subjects intimately connl'cted with questions of policy and the issue of 
military leave pay and pensioJls in the Accountant-General's Department. 
The trnnsfer of th{\ last, mentiolled item is at pfllsllnt considered impracti-
cubIc \\s likely to lead to admhu!!trutivo difficultietl lind also to heavy ex-
.pense on account of accommodation which will have to be provided ill the 
High Commissioner's Office for the very llU'ge staff employed on the work. 

Lid 01 ,ubjr.ct, trafUl!er,nJ. from tlie India Olfice to the Big" OOfltmi8,ionu lOT India. 

1. Detailed IIrrangemenh in connection with training in England or abroad under 
standing regulations of recruitll or probat.ioners selected under proper authority, e.y., 
Indian Civil Sen-ice and Indian Forest Service prollationen . 

. 2. Arrangements in connection with civil officers (including Indian Medical Service 
officers in civil employ) on deputation or study leave from India, and facilities 
therefor. 

3. Dispoeal of inquiries from and regarding India, which do not raiao issues of 
policy. 

4. The provision of steamship pa8sages for civilian personnel. 

O. T~ aae of quinine on behalf of the Government of India. 
6 . .Actual arrangements in connt'Ction with exhibitions. 

7. Work in connection with the Imperial Mineral Resources Bureau. 
8. Work couneeted with destit'ote LallClU's. • 
9. Imports into India of cocaine, morphia, etc. 

10. Letters of request 

11. Royal Humane Society medal •. 

12. Repatriation of criminal lunatics. 
13. European's departure from India under the European Vagranoy Act, 1874. 
14. Relief of repatriation of destitute persolls (in aud from the United Kingdom). 

15. Purchase of hulls, stallions,  etc., for military purposes. 

16. Arrangements for the sale of Government publications, including maps. 

17. Distribution of Government publica.tions to departments, IDstitutioDB, and indivi· 
d lal~ t.o whom II regular supply is made. 

18. Supply to In4!a of Pal'liaruentary papers and Stationery Office publications. 

19 . .Arrangements for put.lication in England of works on behalf of the Indiall 
Gov'·rnrnllllts. 
20. tI ~ei t nud shipnwnt of cUlTency nut.es und payment therefor, arrangements for 

dllSib'IJ 111111 8uI'ply Htill I'l'mllinillg with t.he I. O. 
21. All business arising ill England (,ut of tim AdmilliHt.raLioli of t.he Ol'llCl'al, or allY 

ot he,' Vi viI. I'1·ovidcnt. }'und. 

22. Uecl'Uitlllclll fol' cortltiu 8"rviccH and appoilltmollt.s. 

MESSAGE }I'HOM 'I'HE COUNCIL OI!' STATE. 

Seeret&l')' of the Assembly: 8ir, the following Message has been recei ~d 
from the Secreta.ry of the Council of Shate; 

to I 11m directed' t.6 inform the LesilJlative ASHembly that the following motion was 
carried lb the Council of State at theIr meeting 011 the 29th February, 1924, and t.6 reo 
(Juest tbe concurrence of the Legislative .Assembly in the rejlOmmel1w.tion contained 
t.hel'ein, namely: . 

• Th&t thiA Council do l'i'lcommend'to the Legisll.ltive A8sembly tha.t tile Bill to 
consolidate the law applicBble to intl'lIiate and testamentary succession in Britiah India 
be I'afoned to a Joint Committel! of this Council Bnd of the Legislative .Assembly, and 
that the Joint Committee do. COll,ist of 12 Members '." 



AMENDMENT OF S'l'ANDING ORDERS. 

BI.ECTION OF THE t:lELECT COMMI1'TEE. 

JIr. Pru14eDt: I have to infonn the House that up to B P.M. on Thurs-
day, the 28th February, which was the time fixed for receiving nominations, 
only seven nominations were received for election to t.he Select Committee 
on the amendment of Stnnding Order!:!. As the number of Members DOmi-
nated for election is equal to the Dumber required, I have to IlDllounce thnt 
the following seven Members are deelared to be duly elected to serve on 
the said Select Committee: . 

1. Tho Honourable Sir Malcolm Hailey. 

2. Sir Henry Moncrieff Smith. 

3. Mr. E. G. Fleming. 
4. Mr. K. Ahmed. . 

5. Sir Chimanlal Setalvud. 

6. Sir P. S. Sivaswamy Aiyer. 

7. :\OIr. M. A. Jinnah. 

THE INDIAN FINANCE )HLl... 

The Honourable Sir Basil Blackett Winanoe Membot') : !::lir, 1 iutrodue8 
the Indian Finllllco Bill, 1924. 

THE HEPEALING AND ~ I I  

Sir Henry J(oncriefl Smith ~ cret I '  Legis]aLive Department): Sir, 
1 move thut tho Hill t,o unlend et:'l't,lIiu t:'llnet.nwlltlol lind to repenl certAin 
I)tlwr enoctmellts be taken int.o ('(IIlI,;id('mj;ioTl. 

Tho motion \I'll!> adopted. 

Cltmscs 2, 3 and 4 were added t.o tlHl Bill. 

The ~ehcdule8 WL't'e uddt'd to t.l18 Hill. 

CI:\use 1 wna uddc'o to the Bill. 

Tho 'ritlp lind ]>rolllllble \n'm addl'd t.o tho Ilill. 

Sir Henry Koncrieff Smith: Hi!', .I tllO\'(' Utat till' Hill he pURfll'd. 

']'ho motion Wllf; adopt.ed. 

The Afliolemblv then Ildjourood till Blevt'll (If the Clook on Monday, t:l') 
3rd Mureh, 1924', 

lIIIl ) 
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